OPEN . COURT

CENTRAL ADMINISTRATIVE TRIBUIAL ALIAHABAD BENCH

ALLAHABAD ., :

Allahabad this the 08th _ day of _January 2002

Orioinal Application no. 406 of 1997,

Hon'ble Mr. Justice R.R.K, Trivedi, Vice-Chairman
Hon'ble Maj Gen K.K. Srivastava, Administrative Member

Raj Narain, S/o Late Sri Chetan Prasad,
R/o Tondon Colony, .Bathuwa,
MIRZA PUR.

s+s Applicant

—

By -Adv ¢ Sri A.P, Pandey
Sri Uma Kant

VERSUS

1. Union of India through Secretary,
Department of Post,
NEW DELHI . ;

2. Senior Superintendent R.M.S.,
Allahabad Division,
ALLAHABAD.

. s+ Respondents

By Adv : sri 8,C. Tripathi

ORDER

Hon'ble Mr Justice R.R.K. Trivedi, V.C.

" By this 0.A, under section 19 of the A.T. Act,

1985, the applicant has challenged order dated 26.2.1997

\

(Ann. i) by which the applicant has been dismissed £rom \

service under Rule 19(1) of the cCS (CCA) Rules, 1965,
N |
_ _on accoint of:conviction aniaicriminal case under

i _———



" learnec counsel for the applicant has submitted that in view

of dismissal has become final against the apglicant and

/7 2 [/

secticné 409, 467 and 420 of IPC and sentence of regorous .
impresionment of three years and fine of . 2000/-. The
applicant was serving as Sorting Assistant, SRO, Mirzapur,

R.M,.S.

2. Learned counsel for the applicant submitted that

during the pendency of this OA the applicant has been

|

acguited from tne criminal charge by oraer dated 30.08.2001 }
passeC by Special Judge Essential cnmmu:lities/hudl. | l
Distt. Session Juige, Varanasi, copy of judgment nas been

filed as annexure 1 to tne Misc. Appl. no. 4968 of 2001.. |

of this subseguent development reconsideration 6f the order
of dismissal is required., It is submitted tnat the '

applicant has been honourably acguited by tne Court.

3 snri S.C, Tripathi, learned counsel for the

respondents on the other nand submitted that the order

g
it cannot ue.‘lt';pened.

4. Ve have cmsiaered the sibmission of learned ccounsel

for the parties and j.w.-d in'view of the g

faets and circumstances, the respondents are required

toc reconsider the whole matter as tnhe applicant has been

"

o~
acgufted from the criminal court,

O 1/ ==



A 3/
3 5, The OA 1is disposed of finally with the liberty

to the applicant to make representation before Senior

Supdt. ; R.M.S.; Allahabad Division, Allahakad, with copy

of this order alongwith judgmﬁiF of criminal court. I®
EE N ) |
the.representation is so fiqugnall be congidered and

decided in accordance with law by a reasoned and speaking

&
¥

order within a perlod of six months, from the date copy

of this order is filed. 1

By There sha be no order as to costs,
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